“55. Marwers under

[Shri D. P. Yadav]. _
Shri Madhu Limaye. 1 regret that Shri
Limaye's statement, to say the least, is
not at all correct. I take this opportunity.
‘to deny the veracity of his allegations.

MATTERS UNDER RULE 377—Contd.

SHRI P. G, MAVALANKAR (Ahmeda-
‘bad): Under rule 377, I wish to invite
the attention of this House, and particu-
larly of the hon, Railway Ministry, to the
very grave and serious difficulties experi-
.enced by the small industrial units pro-
ducing salt at Kharagoda. The matter is
very serious., This situation has been
prought about by the very short wagon
supply for salt this year to Kharagoda as
<compared to last year and the year before.
Unless the wagon supply improves and
clearance takes place, there will be great
hardship caused to producers working
both in the private sector as well as in
the co-operative sector,

The monsoon js fast approaching and it
is feared that if wagon supply is not im-
proved, sizeable stocks of salt are likely
to be washed away causing considerable
loss and inconvenience to the industry and
the people.

If 1 may give some figures, between
January and April, 1971 as many as 5.282
wagons were supplied to this area. Last
year the number of wagons supplied was
4.113, This year, between January and
April, at Kharagoda only 2,144 wagons
were supplied. Therefore, there has been
a shortfall in the supply of wagons to the
extent of 1,969. The point is that if ade-
guate wagons are not supplied within a
week, all the salt will be washed away, 4
lakh tonnes of salt will be washed away
and damage to the extent of Rs. 30 lakhs
or more will be caused,

My last point. This area is the Little

Rann of Kutch in the border area. As
many as 150,000 people are working
there. This is a drought-affected area.

Yesterday the Finance Minister was say-
ing that drought-affected areas weére given
more opportunities, whereas here the people
have come out of employment. 1 want
the Railway Minister, therefore, to see to
it .that wagons are supplied immediately
so that the workers do not suffer and the
drought-affected areas are not put to fur-
ther hardship. :
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The Gujarat Government has also -been
informed of this matter. Since the Gov-
ernment of Gujarat and the Gyvernment
of India are of one and the same party,
why is it that the State Government's in-
sistence has not been accepted by the
Government of India in the Ministry of
Railways and uction taken to improve
situation.
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“PATNA., May 15 Frenzied mobs

clinched at least 11 persons and burnt
alive three others, including two “awad-



. Maiters uhder
hoots” of the Ananda Marg, on suspi-
cion of peing head-hunters or childlif-
ters in different parts of Bihar today,
according 10 the police,

Of the total victims, five persons were
beaten to death and three others burnt
alive in and around Patna town. two
were lynched in and around Muzaffar-
pur town and four in Madhubani dis-
trict.  With this, the total number of
persons killed on suspicion in the last
one week in Bihar has gone up to 22.

Two Ananda Margis were first bea-
ten and later burnt alive in Postal Park
Mohalla in south Patnu. In a similar
incident, one person was killed in Bari
Bagicha  in Khagaul. seven km from
here.”
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“Two persons including a woman.
suspected to be members of an inter-
State gang of childlifters and head-hun-

ters were arrested at Siwan. 60 kilome-
tres from Chapra.”
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SHRI  SYED AHMED AGA (Bara-
mulla): Mr. Speaker, Sir, 1 had lost my
voice for some months, It has come back
now: | cannot talk aloud. 1 do not want
w zo back home, however, with the feel-
ing that a person with a feeble voice can-
not be given equal attention and equal op-
portunity. 1 hope 1 have made myself
clear.

I want today to raise for consideration
i matter under rule 377. That is a mat-
ter which relates to the reported revolt
of the teachers of two medical colleges,
Lady Hardinge Medical College and the
Maulana Azad Medical College, because
of the induction of the nop-teaching me-
dicul doctors in the teaching line in addi-
tion 1o their duties, Tt is Very prave
matter.  This is going to affect not only
the Lady Hardinge Medical Coilege and
the Maulana Azad Medical Coliege; this
will  have repurcussions throughout  the
couniry because tomorrow the States will
also try to bring in doctors from the sub-
divisions and put them in the medical col-
lege.  This is not only against the interest
of the teaching professionals, those who
teach in the colleges: it is also against the
interest of the students who gu to the me-
dical colleges.  When non-teaching doe-
tors go for teaching, they wiil not pass
through the cadre of lecturer, assistant
professor and then professor. If a person
has got the highest grade. he will straight-
away go as a professor though he may not
have had the aptitude and may not have
done any research. Ag Miiiistet-incharge
of this portfolio last year Shri Uma Shan-
kar Dikshit had taken a decision that out-
side doctors would not be taken in for



